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ernment for the establishment of a 
naval ordnance factory in that State; 
and 

(b) if so, what action the Central 
Government have taken in the matter? 

THE MINISTER OF STATE IN THE 
MINISTRY OF DEFENCE (SHRI 
C. P. N. SINGH): (a) and (b) In res- 
ponse to the request received in Octo- 
ber, 1977 from the Chief Minister of 
Kerala, he was informed that there 
were no plan3 to set up any new De- 
fence Production Units and the claims 
of Kerala State would receive full 
consideration while considering any 
future proposals. 

Atrocities on Harijans 

♦51. SHRI KISHAN LAL SHARMA: 
SHRI     PRAKASH     MEHRO- 
TRA: 

Will the Minister of HOME AF- 
FAIRS be pleased to state; 

(a) what is the number of atrocities 
committed on Harijans and weaker 
sections of society after March 1977 to- 
date,  Statewise; 

(b) whether the State Governments 
concerned have constituted any en- 
quiry commission to find out the causes 
for the same; 

(c) if so, what   is   the number of 
commissions so  constituted and whe- 
ther any reports have been submitted 
by them to the State Governments; 
and 

(d) what steps Government propose 
to take to remedy the menace? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS 
(SHRI YOGENDRA MAKWANA): 
(a) to (d) A statement is laid on the 
Table of the House. 

Statement 

The number of cases of crimes com- 
mitted against Scheduled Castea after 
1977 is as indicated in the Annexure 
to the Statement. No such figures are 

separately kept for weaker sectionB of 
the society. 

Information is being collected from 
the State Governments whether they 
have appointed any Inquiry Commis- 
sion to find out the causes for the 
above crimes, and if so, the report 
submitted by them is being collected 
and will be placed on the Table of the 
House when received. 

Government had already recommen- 
ded a number of steps to the State 
Governments not only to prevent such 
crimes against Scheduled Castes but 
also to deal with them when they do 
occur. Some of the important steps 
are:— 

(i) Administrative measures should 
be taken up to tone up the Police 
Administration and especially the 
agencies dealing with collection of 
intelligence. 

(ii) Preventive measurea should 
be taken well-in-time on the basis 
of the intelligence received, includ- 
ing posting of Police and Armed 
Police pickets. 

(iii) In such crime prone areas, 
gun licences should be suspended, 
and even cancelled, belonging to 
persons who are likely to indulge in 
such crimes. 

(iv) A sustained drive should be 
launched for un-earthing illicit arms 
and ammunition in such areas. 

(v) The crimes should be speedily 
investigated and the oifenders 
brought to book without delay. 

(vi) Special Judges may be ap- 
pointed to speed up trials of such 
offenders so as to have a deterrent 
effect on them. 

(vii) Relief should be rendered . to 
the victims immediately and their 
rehabilitation expedited. 

(viii) Peace Committees should be 
formed in such areas consisting of 
respectable persons from various 
castes and groups so as to bring a 
permanent re-conciliation. 
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(ix) The Minimum Wages Act for 
Agricultural labour should be en- 
forced vigorously. 

(x) Communication facilities, gpe. 
cially the roads, should be improved 
in the interior areas. 

Government has also emphasised the 
importance of economic development 
of the Scheduled Castes and have ini- 
tiated necessary measures particularly 
through the mechanism 0t Special 
Component Plan and Development 
Corporations for the Scheduled Caste*. 

  

 


